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URDODETR Ie
PER MR, JUSTICE G.L. GUPTA v |

| |

This is an application for contempt stating that the respobo

‘dents have not complied with the direction of |the Tribunal paséedlin
_ A _ ‘ i ‘

. - CPC 45 of 1997 on 18=9-1997. ;

-

\
2. Ld. Counssl for the applicant |submits that the applicant héd
' 1

filed U.R.558 of 1996 which was disposed of vide order dated 5~1=1997.,

1t was directed tb. the respondants toltispose of the representatioq of

. l
the applicang, hut the respondents did not tske any action on the
~representation of the appligant pendiLq with theme Thereafter, tn

epplicant filed CPC 45 of 1997 in which the Trlbunal was satisf ied|

that there was m represantation pPending with ;he respondents.- Fbusuer,

it was directed that the applicant may m&k@-‘la representation t:’the

respondents and in case such a representatlrn ﬂs Flled, the zame v?all

be dlsposad of by them within ten weekls from tHﬂ date of receipt JF

]
the reprssentation. . . i T \
_i ‘ E : . v ‘\.\

3. Now the case of the applicant is that she made r@présentatiow
l

¥

to the respondents on 16-10=1997. 1In the reply| the respondents hBVF

s
|
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.

staﬁed that there was a matter pepding in the Civil Euurf,fd%; i \¥

pbtéihing succession certifiCate; I is also stated that Sﬁméilééyg
Smt. Eti Rani Bose claiming to be| the wife|of the deceased em@l%ypef
has filed an application for sucgession certif icate and ant.'kehukag
Bose has also moved to the Court|for obtaining interim stey order.

Respondents® case is that in visy of the pendency of the disputa

betueen the tws ladies with regard to the succession certif icate

~ they could nmot take decision in this case and it was intimateF to
T i “ ’ !

the applicant also.

l

4.  Ld. Codnsal for the respondents stetes that after the matter
is decided by the Civil Bourt, the applitant may approach the res-

pondents and & sgiteble order will be passdd on heFX applicatdon,

5. Having considerad the facts and circumstances of the case
it is to be accepted that in case the declision goes in Favour of th
applicant, responaehts shall be bound for| implementation of the

direction of the Tribunal. Consequently,|the pressnt application

is dismissed. tbuwever, the applicant shall be at liherty to !
approach the respondents for apprdpriate order an hép repraséntaticﬁé
af ter tbe mattér is decided by theCivil Court. In case she isg

aggrieved, she may approach the Tribunal again. )
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